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ORDER (Oral)

Applicants, 10 in number, have challenged inaction
of respondent to confer temporary status on applicants in
group °'D' post and also to regularise their services on
such posts pursuénf "to the Government of India's Scheme
of 1993, It is clear from the pleadings of the applicants
that these applicants were appointed/engaged on daily

wage basis between 19.4,95 and 6.4,98,

2. - Learned éounsel of the respondents stated that
Department of Personnel and Training had formulated a scheme
for grant of temporary status and regularisation of the
services of casual labourers working in various departments
of Government of India. This Scheme came into effect on
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1.9.93, Relying on 2002 (4) SCAL§£ggion of India and another

Vs. Mohan Pal, learned counsel stated that Hon'ble Supreme
Court has held that the Scheme of 1.9.1993lis not an ongoing
Scheme and that temporary status/regularisation of casual
labourers cannot be effected in respect of the casual labourers

who were engaged after 1.9.,1993 in terms of the Scheme,

3. The relevant paragraph of the aforestated judgment

reads as followss-

"Clause 4 of the Scheme is very clear that the
conferment of temporary status is to be given
to the casual labourers who were in empkoyment
as on the date of commencement of the scheme,
Some of the Central Administrative Tribunals
- took the view that this is an ongoing Scheme -
and as and when casual labourers complete 240

' days of work in a year or 206 days (in case
of offices observing 5 days a week), they are
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entitled to get temporary status. We do
not think that clause 4 of the Scheme
envisages it as an ongoing Scheme. In
order to acquire temporary status, the
Casual labourer should have been in
employment as on the date of commencement
of the scheme and he should have also
rendered a continuous service of at least
one year which means that he should have
been engaged for a period of at least

240 days in a year or 206 days in case of
offices observing 5 days a week. From
clause 4 of.the Scheme, it does not appear
to be.a general guideline to be applied

for the purpose of giving temporary status
to . all the casual workers, as and when they
complete one year's continuous service,

Of course, it is up to the Union Government
to formulate any scheme as and when it is
found necessary that the asual labourers
are to be given temporary status and
later they are to be absorbed in Group 'D!
posts®,

4; In the light of the ratio in the case of Mohan

Pal (supra), services of applicants who were engaged as
Casual labourers after 1.9,1993 cannot be accorded temporary
status or regularised in terms of the Scheme of 1.§.1993.

Accordingly, this Oa is dismissed, No costs.
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